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1. (1) This Act may b,e call&.l lhg 'coal L,.r , , , .  4 '(~lk&'g * -,.. * - 9,itei 8 fihnage- 
c ~ e s t )  Act, ,1979: ,< { 
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(2) It shall be ,dkTeh T-,r , , a \ r  to, , , : ha* f come intb Gff6 bh Che 30jh dgr ref - d & :  I ,I*,,? January, 1973, except sub-section ( 2 )  df seetioh % Bhich shal\ b&%k iii.iiito 
force at Qnce. 
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d. lii lE8 Act; hrdess the context otheiwise' requires+- 
L! ,J ., '> l , 

< - .  - . L . l i  

Lp) "appointeq t-.L,...y d,ax" means the 31st day of January, - 19x3; , 

~ e f i n i -  
tions. 

( b )  "coal mi$" a mine in which there' exists, one or more 
; s,q&ms of coill;. 

(c)' "cOmpariy" means a: coppany a s  defined iri settioh. 3 of the 
1 of 1956. &n$afii@& A=t,'1966; And inclitdei a foreign co&pari$ w'ithin the 

' ;j:f c$&'tidh k& A&; 
.: . 

Id) "custodian", in relation to a coal mine, means the person 
a$$bntqd Ykk~ion 6 to €&6 ;Ke.dver, br C'nr? on: b e  niinagement 
'9- f X L  " ,  di h e -  c c 4  -ej 
3 1 0  , . , ., II 

(e) "Government company" has the meaning assigned to it by 
I of 1956. sctio,? 617 of the Compa-nies ect, 1956; 

I _ . -  ,. -, L .  

, (f) "managing contractor" means the person, or body -6f persons, 
#Bt(s &th:,tfie fisvioiis consent in writing of the Stzite Government, 
fiS&:Cfi't'ei-eU h t 8  an arra&gement, contrakt or underskandilig, with the 
6*h5~'6f. fh&"c&'& l'nine Cmder ivhich $lie opefgfti'bfis of the mihe are 
substantially controlled by such person or body of persons;. ' 

- .  - , . *  - ,  
,&), "m@e" mews any excayation where any ~ p ~ r a t i o n ,  for the 

,p&ppse pf ..,.. seaiching ..LC.-,L for or obtainilig qinerals has bee? . .  or Ghbeing 
car&d on, and includes- 

(i) all bolrings and bore holes; 
2 L . ,  . 

lii) all shzts, whether in the couKse of being sunk or not; 

$42) a@ I<evels ,and inclined p!,anes in the course of being 
driven; 

&v), all opbn- cas$ workings; 

(v )  a11 coliveyqrs or aerial ropeways provided for thpbridg- -. *. -25 . - 
mng wto $< tPGqvid f rop  a +fieL of rnii+rals dr dtk?r .I ~ $ d @ ' b r  , i t ,  c 

foi. tge rrl;nbbf d refuii tlierefibm; ' 
1 '. % < 

I (qi) dl, la,n.&, buildings, works, adi,B> levels, planes, qqcw- 
ne.gy andl qguipments, instrumenis, stores, v~hiclea rL&x9ys, 
tppways and sidings in, or adjacent to, a mine and ,used £op,t$e 
g,yrposes of the mine; , L 

(vii) all workshops (including' bi!ddingsl maEhine?jt, i'nsti.'u- 
IfmmB, s'tct?e~;~ equipments of such worksbops and' the lands on 
w&kh'$u:uCh' worksliopi' stand)' in, or adjacent to, a mine and used 
a~bstantialjy for the purposes of the mine or a numbpr of mines 
under the same management; 

(viii)' all coal in stock or in transit belonging to the owner 
of t ~ e  Ihin& aid '  all coal under production in a mine; 

# .  

(ix) aJ *wer s&poni in a mine or operatea primarily for 
supplying electricity for the purpose of working the mine br a 
number of +nes under the same management; 

I 

(k) all lands,) buildings and equipments, belongi~g tcrJ the 
o'iYnFr of-.thk' mine, &dti ili; adjaeent to or situated on't3-k swrhce 
of- tGe ' milik' @h&& tHe washing of doai obthine& $rom~the mihe 
or manufacture, therefrom, of coke is carried on; 

" I 
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(xi) all lands and buildings [other than those,referr$$ tp in 
sub-clause (x)] wherever situated and solely used for the loca- 
tion of the management, sale or liaison offices, or "for the resi- 
dence of officers and staff, of the mine; 

- 

(xii) all other assets, movable and immovable, belonging to 
the owner of a mine, wherever situated, including cash balance+ 
reserve funds and investments in so far as th'ey relate to the mine 
and also any money lawfully due to him in relation to the mincr 
in respect of any period prior to the appointed day; 
(h) "mining company" means a company owning a coal mine, 

and in relation to a foreign company within the meaning '~PYs'ectiorn 
591 of the Companies Act, 1956, the undertakhg of that co'mpany ia 
India; 

(i) "notified order" means an order notified in the Officjar 
Gazette; 

(j) wbrds and expressions used herein and not defined but 
. defined in the Coal Mines (Conservation, Safety and Development) 

Act, 1952, have the meanings, respectively, assigned to  them ie that 
Act; 

(k) words and expressions used herein and not defined in this 
Act or in  the Coal Mines (Conservation, Safety and Development) 
Act, 1952, have the meanings, respectively, assigned to theni iln the 
Mines Act, 1952. 

CHAPTER I1 

MANAGEMENT OF COAL MINES 

3. (I) On and from the appointed day, the management of a_ll coal 
mines shall vest in the Central Government. 

(2) Without prejudice to the generality of the provisions of sub- 
section (I) ,  the coal mines specified in the Schedule shall be deemed. for 
the purposes of this Act, to be the coal mines the management of which 
shall vest, under sub-section (I) ,  in the Central ~overnmknt:  , 

Provided that if ,  after the appointed day, the existence of any otlier 
coal mine comes to the knowledge of the Central Government, whether I 
after an  investigation or in pursuance of an intimatiori given to it under 
iulj%!ection (91, or otherwise, the Central Government shall, by a notified 
order, make a declaration about the existence of such mine, and on and 
from the date of such declaration- 

(i) the management of su& coal mine shall be deemed, for the 
purposes of this Act, to vest in the Central Government; and 

(ii) such coal mine shall be deemed to be included in the 
Schedule, 

and thereupon the provisions of this Act shall become applicable thereto 
1 

subject to the modification that for the words "appointed day", wherever I 

they occur, the words, brackets and figures "date of the declaration 
made by the Central Government under sub-section (2)-of section 3" 

i 
shall be substituted. i 

(3) If any error or omission is noticed in the Schedule in relation to 
the name or address of the owner of a coal mine, the owner of such 

d 
mine shall, within thirty days from the date on which this Act receives 

1 
1 

the assent of the President, bring such error or omission to the notice of 
the Central Government. 
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(4) If, after the appointed day, the Central Government is satisfied, 
whether from any information received by it or &herwise, that there 
has been any error, omission or misdescription in relation to the particu- 
lars of a coal mine included, or deemed to be included, in the Schedule or 
the name and address of the owner of any such coal mine, it may, by 
notified order, correct such error, omission or misdescription, and on the 
issue of such notified order the relevant entries in the Schedule shall stand 
corrected accordingly: 

Provide that no such correction in relation to the ownership of a coal 
mine shall be made where such ownership is in dispute. 

(5) Every person in charge, immediately before the date on which 
this Act receives the assent of the President, of the management of any 
coal mine, being a coal mine not included or deemed to #be included 
on the said date in the Schedule, shall, within thirty days from the said 
date, intimate to the Central Government the name and location of such 
mine and the name and address of the owner thereof. 

(6) Where there is a dispute with regard to the declaration made by 
the Coal Board under the Coking Coal Mines (Emergency Provisions) Act, 

64 of 1971. 1971, to the effect that a coal mine contains coking coal, the management 
of such coal mine shall, notwithstanding anything contained in the said 
Act, vest in the Central Government under this Act and nothing con- 
tained in, the first-mentioned Act shall apply, or be deemed ever to have 
applied, to the said coal mine. 

4. Any contract, whether express or implied, providing for the 
management of any coal mine, made before the appointed day between 

.the owner of such mine and any person in charge of the management of 
such mine immediately before the appointed day shall be deemed to 
have terminated on the appointed day. 

5. (1) Pending the appqintment of a Custodian under section 6 for 
any coal mine, the person in charge of the management of such mine 
immediately before the appointed day shall, on and from the appointed 
day, be in charge of the management of such mine for and on behalf of 
the Central Government; and the mana,gement o'f such mine shall be 
carried on by such person subject to the provisions contained in sub- 
sections (2) and (4) and such directions, if any, as the:Central Govern- 
ment may give to him and no other person, including 'the owner, shall, 
so long as such management continues, exercise any powers of manage 
ment in relation to the coal mine or give any direction with regard to 
such management. 

(2) No person in charge of the management of a coal mke shall, 
without the previous approval of the person specified by the Central 
Government in this behalf in respect of that mine (hereinafter referred 
ta. as the "authorised person1'),- 

(a) incur any expenditure from the assets pertaining to the 
coal mine otherwise than for the purpose of. making routine pay- 
ments of salaries or commissions to employees, agents or for the 
purpose of meeting the routine day-to-day expenditure; 

Contract 
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(b )  transfer or otherwise dispose of any such assets or create .any 
charge, hypothecaticon, lien or other incumbrance thereon; 
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~ .. 
... ,. . .  6e) enter into any. contract of servjce or txgencyy:Sr,. wkegher: 
: expressly o r  by implication, for purppses c.owected who)ly or p,artly 

w2fih: the coal mine m vary the twms and cgpaio,n$, of ,q,qy && 
contract subsisting on the appointed day; , .., . . . . %  

. . .  . . . .  :.. &$) e,nter into any other transaction relating to the business of 
., 1 .,.. ,' .,'- 

the coal mizle: or vary the terms 'of 'any agreement' relating t o  such 
. $ . . . . .  . . . . .  :. 3 ..:.; 

business subsist;'ing i t  the c6mmencement' of this ' ~ c t .  
; . +> : .  

: > . < .  : 

3); The < , .  .. ~~~~~al , , * . ,  . of the authorised persoh rkiay be', give& e5tiher 
.,: ., 

e e&=illy. in rela$ion certain classes of :transactions relatSg t.0 dd&i 6;K:!,,i:.: .', . ' .  . .% . . . . 

mine or speciaIly in t d ~ t i o n  to ahp of its trarisactiofis. 
j . . .  > . . . . . .  

. .  .: ($) E u ~ y  p$rSon . . . . ,  i n  . . . . .  charge of ,the m.ana&-n& of a @oalfi<n6 BhJl 
deposit all securities 9,pd > _ . ~ _  & ~ u . ~ e n &  ' of &l,e tg any' 'assefsap*.t-j$&n&! "tfb 

. . . .  <: : , i : !  :: : i!(,.:,'. < . . i ~ > , < r >  

such mine in any Scheduled~Bank or Xationalised BanE ih whicK the 
$,?F[." .A,. :::; 
p%fier' r+- agefit.'.ha.d afi &coant ihmediat&ly kefore, the: appo+fitted d.dy or 

: . ,  ifi &-- bra&,jj'of the. stafe/Ba& 'sn the.place where th& heid' offic6::or the 
i < x s . % t < G z Y  - . : .  ,., 

. .  . , .  grlfic-jgsl dfi& of the coal. mine. 'is situatex or Where is' no. b,,,.ch. - . , _, . 
.<.hi .<,A , . I ,  ! 

of :, t& .. : , . . .  $~ta& *.,: ~ 3 n k  in .such the nearest branch of the. Sf.ate- ~a&; .-*.. . and IZd's~dh s&urity.or' d.o'cu'+&n.t shapl'be withdrawn from tH& Scheda1&d 

& \ ~ ~ ~ ~ b ~ ~ d i ; s ~ ~ '  ' I . . ,; .. .BinkT the. sjate? 'Bank, c.ase., ril:g;y b6, 'e.xe&Gt 
. . . . .  . ,  : 

::. with the permission of the authorised per so^: . . . . 
. r . . :. 
' . , . y 7 . , . r I .  ~&&idet$ ., . . . . . . . .  that. nothing' contained in this sub-section sh.&lill; apfily' to; any 

. . 
or d~dc.us,ed .o$ jitye ' "k&p iin irmf ' &tjh an official T~ *%ee: -., . 

;I:. p,uTsil-&c$ .?i-,' of 'ihe articles of &sbc$atioi of 'any m i h g  dess: $fie 
<e ritfsl ,;.>4,.'..< :.: Go,,ern-hedt, 'by 'ord3er;. othe'rwise. d&cts,. , , 

Explanation.-In this sub-section,- 

(a) "Scheduled Bank" means a b,ank included for the time being 
in the Second Schedule- to the Reserve Bank of India Act, 1934; 

2 of 1934. 

: . ,. 
(b) "State Bank" means ithe State Bank of India constituted 

., . . . . .  ui.ia$i thg"hgt&te Iidia Act', fg55; 
1 

. < . :-, \, . . ,. ~ . . . . . .  . . 28 of 1955. i 
.... . . . . .  . . . . .  (q )  " ~ i t i b n a l i ~ e d  .,: Ba,n,k" ,p;$ans a corg~&~{din~ bank : .as 

. ;  ;*f 
, '  tj,tjf;;ie!;r int  ahk kin^ 'Cbmpinies (A~~uisifion" , - .. , : .  . . i .- ix i , 

: , D$,dertagir&j . . . . . . . . . . . . .  Ad,  197D. . . > .  . . 5 of 1970. , 

. . - .  (5.) Svery person. in charge of t h e  management of a coal mine: 
' '  

..? .;> . ' i 
leSj,:ue~ forth.with to the person specified in this behalf by thk ce4tral i 

. ,'ill 

:Gdvepgipept i.n. respect of. that co a1 mine, the f oiiowing documeats, 
. . 

. .qggn.eJg : - 
: . . . .  : . .  
i :  . , (ax the minutes book or any other book in- India. containing. all 

resolutions, up to the appointed day, of the perso,nsin: charge of .the 
- .rria:nagement of the coal mine. before the appointed day;: ,., , , ; :  

. . 
' . (V); the ch.eque. . . .  bdoks relating t o  the coal milie whicli' 'ar'e' at any 

. . 6fi.ce the mihe; . . 

(c) all registers or other books cbntaining 
..... 

. relat'iiig. to 
: . , .  

. the' ihvestrneht: . , .  of' any moniks . , /  pertaining to the . . . . . .  - coal' me i,ncluding jh.&s&eliti ion mo~gqgd pr6Pertiks and all loan$ gigfited: dr ad- . s . . . . .  . . .  . . . . ,  . .. 

v&ce'i 'pade. . . .  

6 )  Wi+oqt prejudice to the generality of thep&ers conferred by 
, :C,: . % .  . ,> . . 

s&-section (1) and the provision.i: conGiried.in sub-siction (2)) (4) and 
any directio.s is$ued bnd,er 'stib-secti6fi ( j : ) .  ~ 2 ~ :  ie$dif th6.' pdrsons 

(5) , 
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.id ~pikg&, if.th' &&agernbnt of a coal mine under. this ,A&t $ Jo ,.,. . . 
i .< (. :.: &$ cegtri1  fit or to,  the aiith&is&d p&+ion such kefur&, .&tate- 

. ? < ? . ,  :. hehfi and other information ieiating 46 the c&l mihe as fia$r be A$&- 
tioned in the direbtion. 

.,. , ~: ~. . . 

, . ,($) $he pdrsois in, charge of the management, of t& Lid &inr $,nd,?r 
I $hi$< .Act.shall 4e entitled to. such r&muneiitidh, whether by y8j; of a:ll<$i- 
..@n ce or salary o r  as the Cehtial ~ o v e ~ n m e n t  Gay fig; 
.#y ..... , push . ~ e r s o p  . - .  may, by giving one month? notice i n  writing .:..- . t y  ,: the . . , :  
.Centrill Gqvernmen~t of his intention so to 'do, relinquish 'charge of tkie 

, man~gement bf the coal mine. . . ... . . . 

. 6. (1.) The Central Government may, as , s ~ b n  as it convenient . . . .  .... power oi 
~4.rninistratively so to do, appoint any person (including a Government ?$::- 

..,cpmpany,. whether in existence at the commencement of this Act br .@- merit to 
. ~ ~ ' @ ~ , r a t e d  thereafter.) as the Custodian for the $ t&kikkd.F@ appoint 

. . : . . : .', L ...~ < Custo- 'the management' of one or more coal mines and th.6 . : . :  persqk ,so.:qppopt~d dians. 
~b$l..carr;y on the management of such mines for and on be'half d# the 
\ 

.;&nfxal ~overnin&nt. 

(2) (a) The Central Government may also appoint a person (incllbd- e 

ing a Government company, whether in existence at [the commenc,ement ' 
qf this Act or incorporated thereafter) as the Custodian-General for 

. e~ercising supervision and control over all the coal mines the manage- 
men$ of which is taken over under this Act and on ,such appointmept, 
every Custodian, appointed under sub-section (I), shall act under the 
guidance, control and supervision of the Custodian-General. 

(b) The Central Government may algo Lppoint one d_r more per- 
sons as Additional Custodian-General or Deputy Custodian-General 
for assisting the Custodian-Ge~eral in the exercise of his powers and 
duties under this Act and the Custodian-General may delegate all or such 
:of his bowers, as he may think fit, to the Additional Custodian-General or 
Deputy Csstodian-Genwal'. 

!(!. : <' 
e) Every ' ~ddi t io ia l  Custodian-Gene3al or Depu%y Cljst&iag- 

General shall exercise the po&r~ dglegatgd to hiin uiidef the control 
g and ..;.!.' . '&$e+&s:?ofi of tfie ~ ~ . ~ t ~ & ~ n - G ~ h - ~ ~ a l :  

: . : >*?.,';iy. 
:'!;. , : , ,  . .. 

A i l  

provided that where a ~ o , ~ e r n n i k h t  c6m&iiy ha's fieen appointed a s  . . .  - :  :, ~- , .  

the Custodian in relation to a coal mine, no ;~kstodiah-~eneral,  .AQdi- 
'tioh& Custodian-General or Deputy Custodian-General shall exercise any 
'.I b6Getii 'of sclpervisi'on o i .  control. in r$ga?d. to -such coal mine. , .  . 
. - .  

> 

(.. @) On the acpointment of i ~ustocl~ah ufidek s&b-s'ection. (I).:. ithe 
'' chai;& o$ management of the coal mihe sh:aii vest ifi h k i  alia a l lpers 'm~ ' 

in charge of the mana&me<t of $uch &in& h~in:ed,iatel.y before such, ap- 
'.* oirit'hent shall cease .to be in charge of such management and sh?ll be &. - 

ouilh Co .deliver to the  Custodian .all assets, books of accgunt, registers . . 
'3f o't;h& cTocuinenti i'n their custody relating to the. coal mine. 

. . 
( 4 %  Notwithstanding any judgment, d&c& or ' order of any Court. br 

. anythilig dontafnid in any other law for the time being in force, ,'she 
"O%c?al LiquM'ktor or any Receiver appointed by' an.y CQLW~. or aqy .other 

''p&t;?oh who has, on the ippointed, day, in his possession,!.: cust~dy;.,,~or 
. .,,.: :;. .,; 
<;control any coal mine specified in the Schedule or any part $her.e<of I ,:I shall 1 %  

'Mi-tWitfi deliver possession of the mine -or such part thereof, as the case , 
: :w*. Be; tb the C.ustodian. 

! . .  . . :  
. . .  

.. > ~ ' ; @$') ;TK 
e official ~;iiiiidator, Receiver or any .athe? person who: ha*?.on 

j ; i : : . : ,  ~' 

:'&e %+jp6ihted day, h his possession, custody or control any ba~lrs, .&ICY- 
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ments or other papers relating-to any coal mine specified in the Schedulg, 
shall be liable to account for the said books, documents or other papers 
to the central Government and shall deliver them up to the Custodian 
or to such person as tne Custodian may specify in this behalf. 

(6) The Central Government may authorise the Custodian to exercise 
such of the powers of the owner, including powers to borrow, as may be 
necasary for the proper man.agement of the coal mine and the Central 
Government may also issue such directions to the Custodian as to his 
powers and duties as, it may deem desirable in the circumstances of Ule 
case; and no other person, including the owner, shall, so long as such 

: management continues, exercise any powers of management in relation 
60 the coal mine or give any direction wilth regard to such management. 

(7) The Custodian may also apply to the Central Government at any 
time for instructions as to the manner in which he shall conduct the 
management of the coal mine or in relation to any other matter arising 
in the course of such management. 

(8) The Gustodian shall receive from ithe funds of the coal mine for 
the charge of management of which he is appointed under sub-section 
(I),  such remuneration as the Central Government may fix: 

Provided that where a Government company has been ,appointed as 
the Custodian of more than one coal mine, the remuneration -of the 
CILlstodian shall be received from the funds of-each such cod mine in 
such proportion as may -be determined by the Central Government. 

(9) The Custodian-General, and every- 

(i) Additional Custodian-General, 
(ii) Deputy Custodian-General, 
(iii) Custodian, 

shall hold office during lthe pleasure of the Central Government. 
(10) The Central Government shall receive, to the exclusion of all 

other persons, any monies due to the coal mine realised after the ap-, 
winted day notwithstanding that such receipt pertains to a transaction 
made at any time before the appointed day. 

7. (1) Every owner of a coal mine shall be given by the Central Gov- 
ernment an amount, in cash, for the vesting in it, under section 3, of the 
management of such mine. 

(2) For every month during which the management of a coal mine 
remains vested in the Central Government, the amount referred to in 

:rsub-Section (1) shall be computed at the rate of twenty paise per tonne 
-of coal on the highest monthly production of coal from such mine during 
any month in the years 1969, 1970, 1971 and 1972: 

Provided that if in relation to any such coal mine, there was no 
production of coal during the said years, the amount referred to in sub- 
section (1) shall be computed at the rate of four paise per tonne of such 
highest monthly coal producing capacity of the coal mine, before the 
appointed day, as may be assessed and declared by the coal Board: 

Provided further that in relation to R coal mine, the operations of 
7yhich were immediately before the appointed day under the, control of 
a managing contractor, the amount, as computed under this sub-section, 
shall be apportioned between the owner of the. coal mine and such manag- 
ing contractor in such proportions as m~ay be agreed upon by or between 
the owner and such contractor, and in the event of there being no such 
agreement, in such proportions as may be determined by the principal 
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Civil Court of original jurisdiction within the local limits of whose juris- 
diction the head office' of the coal mine is situated; ' 

(3) ~ d r  every month during which the management of a coke oven 
plant, which falls withi:: the definition of coal mine, remains vested in 
the Cefitral Government under this Act, there shall be given by the 
Central Government, in cash, in additlon to the amount referred to in sub- 
section ( I ) ,  to the owner of such coke oven plant, an amount computed 
at the rate of fifty paise per tonne of coke on the highest monthly pro- 
duction of coke from such coke oven plant during any month in the years 
1969, 1970, 1971 and 1972. 

(4) Out of the amount payable under the foregoing sub-sections, there 
shall be deducted by the Central Government, all sums equal to the 
amount of arrears due, on the appointed day, to the persons emp1,oyed 
by the owner of a coal mine- 

(u) in relation to a provident fund, pepsion lund, gratuity fund or 
any other fund established for the welfare of the person9 employed by 
the owner of the coal mine, and 

(b) as wages. 

(5) Ail sums deducted under sub-section (4) shall, in accordance with 
such rules as may be made under this Act, be credited by the Central 
Government to the relevant fund or paid b,y that Government to the 
pel-sons I 8awl.luni tlie said sums are due, arid ur i  such credit or payment, 
the liability of the owner in respect of Ihe a m ~ u n t  of arrears clue as afore- 
said, shall, to the extent of such credit or payment, stand discharged. 

CHAPTER I11 

M~S ~ELLANEOUS 

8. (1) 1f any person- 

(a) f,ails to deliver to the Custodian any assets, books of account, penalties. 
. registers or any other document in his custody relating to the coal 

mine in respect of the managemen't of which the Custodian has been 
appointed, or 

- (b) retains any property of such coal mine or removes or destroys 
it; or 

(c) fails to comply with the provisions contained in sub-section 
d 

(2) or sub-section (4) or sub-section (5) of section 5, or 

(d) fails to comply with any directions given under sub-section 
(I) ,  read with sub-section (6 ) ,  of section 5, 

he shall be punishable with imprisonment for a term which may extend 
to ,two years, or with fine which may extend to ten thousand rupees, or 
with both. 

(2) 1f qny person fails, without any reasonable excuse, to comply with 
the provisions of sub-section (5) of section 3, he shall be punishable with 
imprisonment for a term which may extend to three years and also with 
fine. . . , , 

9. (1) Where an offence under this Act has been committed by a com- ORenccn 
pany, every person who at the time the offence was committed was in  by corn- 

charke of, and iyas responsible to, the company for the conduct of the 
paniq.  

\ 

business of the company, as well as the comp,any, shall be deemed to be 
guilty of the offence and shall be liable to be proceeded against ,and - 

punished accordingly : 



Provided that nothing contained in this sub-section shall render any 
such person liable (to any punishment, if he proves that the offence w,as 
committed without his knowledge or that he had exercised all due dili- 
gence to prevent the commission of such offence. 

(2) Notwithstanding anything contained' in sub-section ( I ) ,  where 
any offence under this Act has been committed by a company and it is 
proved that the offence has been committed with the consent or conniv- 
ance of, or is attributable to, any neglect on the part of, any director, 
manager, secretary or other oAicer 01 the company, such director, mana- 
ger, secretary or other officer shall be deemed to be guilty of that offence 
and shall be liable to be proceeded against and punished accordingly. 

Explanation.--For the purposes of this section,- 

(a) "company" means any body corporate and includes a firm or 
other association of individuals; and 

. (b) "director", in relation to a firm, means a partiler in the firm. 
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10. (1) No proceeding for the winding up of a mining company, the 
management of whose coal mines has vested in  the Central Government 
under this Act, or for the appointment of a Receiver or for any other 
order in respect of the business of such company, shall lie in any Court , 
except with the consent of the Central Government. 

(2) Notwithstanding anything contained in the Companies Act, 1956,' 195e. 
or in any memorandum or articies of association of any mining company 
or in any instrument, no resolultion passed a t  any meeting of the Board 
of Directors or of the members of a mining company shall, in so far as  it 
relates to the coal mine owned by such company or, any business of such 
mine, be given effect to unless approved by the ~ e n t $ a l  Government. 

(3) Subjeot to the other provisions contained in this Act and subject 
to such exceptions, restrictions and limitations, if any, a s  the Central 
Government may, by notification in the Official Gazette, specify in ithis 
behalf, the qompanies Act, 1956, shall continue to apply to every mining 1 d 195s. 
company in the same manner as they applied to it before the appointed 
day. 

'\ 

11. In computing the period of limitation prescribed by any law for the 
time being in force for any suit or application against any person by the 
owner of any coal mine in respect of any matter arising out of any trans- 
action in relation to the coal mine owned by him, the time during which 
this Act is in force shall be excluded. 

12. The provisions of this Act shall have effect notwithstanding any- 
[thing inconsistent therewith contained in any other law for the time being 
in force or in any instrument having effect by virtue of any law other 
than this Act, or in any decree or order of any Court, tribunal or other 
authority. 

I Delegation 
13. (1) The Central Government may, by notified order, direct that all 

, of powem or any of the powers exercisable by i t  under this Act may also be exer- 
, cised by any person or persons as may be specified in the order. 

(2) Whenever any delegation of power is made under sub-section ( I ) ,  
the person to whom such power has been delegated shall act under the 
direction, control and supervision of the Central Government. 
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14. (1) No suit, prosecution or other legal proceeding shall lie against p,ot,ctio, 
the Custodian-General, Additional Custodian-General, Deputy Custodian- of actiou 
General, any Custodian or authorised person for anything which is in  (pEtfzth. 
good faith done or intended to be done under this Act. 

(2) No suit or other legal proceeding shall lie against the Central 
Government or the Custodian-General, Additional Custodian-General, 
Deputy Custodian-General, any Custodian or authorised person for any . 

damage caused or likely to be caused by anythi'ng which is in good faith 
done or intended to be done under this Act. 

15. (1) Every person with whom the owfier or occupier of any coal 
mine has,, before the appointed day, entered into any contract for any 
service (other than a contract of employment), sale or supply shall, within 
fifteen days from the date on which this Act receives the assent of the 
President, intimate to the Central Government the particulars of such 
contract and if any default is made in giving such intimation, such con- 
tract shall, on the expiry of the said period of fifteen days, be voidable at 
the option of the Central Government. 

(2) If the Central Goverfiment is satisfied, after such inquiry as it 
may think fit, that any contract or agreement between the 
owner, agent or manager of a ma1 mine and any other person, in so 
far as such contract or agreement relates to the coal mine, has been 
entered into in bad faith, or is detrimental to the interests of-the coal 
mine, it may make an order cancelling or varying (either unconditionally 
or subject to such conditions as it may think fit to impose) such contract 
or agreement and thereafter the contract or agreement shall have effect 
accordingly : 

Provided that no contract or agreement shall be cancelled or varied 
except a5ter giving to the parties to the contract or agreement a reason- 
able opportunity of being heard. 

(3) Any person aggrieved by an order made under sub-section (2) 
may make an application to the principal Court of civil jurisdiction withir, 
the local limits of whose jurisdiction the head office of ,the coal mine is 
situated for the variation or reversal of such order and thereupon such 
C!~urt may confirm, modify or reverse such order. 

16. If the Custodian is of opinion that any contract of employment 
entered into by any owner or agent of a coal mine, at any time before the 
appointed day, is unduly onerous or if he considers that it is necessary 
so to do in the interests of the proper management of a coal mine, he may, 
by giving to the employee concerned one mofith's notice in writing or the 
salary or wages for one month in lieu thereof,, terminate such contract of 
employment. 

17. (1) The Central Government may, by notification in the Official 
Gazette, make rules !to carry out the provisions of this Act. 

(2) In particular, and without prejudice to the generality of the 
'oregoing power, such rules may provide for all or any of the following 
xtters, namely: - 

Contracts, 
etc., in 
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mental 
may be 
cancelled 
or varied. 

Power 
to termi- 
nate con- 
tract of 
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ment. 

Power 
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rules. 

(a) the manner in which the coal mines shall be managed by kh? 
Cqstodian; 
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(b) the constjtutlon of a Board of management, by whatever 
name c,aUed, for advising the Custodian-General in the management 
of the coal mines; 

(c) the form and manner in which accounts of the coal mines 
shall be maintained; 

(d) any other matter in relation to which such rule is required 
to be, or may be, made. 

(3) Every rule made by the Central Government under this Act shall 
be laid, as soon as may be after it is made, before each House of Parlia- 
ment, while it is in sessian, for a to.tal period of thirty days which may be 
com~rised in one session or in two cr more successive sessions, and i f ,  
before the expiry of the session immediately following the session or the 
successive sessions aforesaid, both Houses agree i n  making any modifica- 
tion in the rule or both Houses agree that the rule should not be made, 
the rule shall thereafter have effect only in such modified form or be of no  
effect, as the case may be; so, however, that any such modification or an- 
nulment.shal1 be without prejudice to the validity of anything prerilously 
done under that rule. 

( 
18. (1) Nothing contained in this Act shall apply to any coal mine- 

( a )  owned, managed or controlled by Government, or by a Gov- 
\ ernmeilt company or by a corporatioii which is owned, managod or 

contfolled by Government; 

'(b) owned or managed by a company' engaged in the production 
, of iron and steel: 

Provided that clause (b)  shall not extend to such part of the coal 
mine or production thereof which, in the opjnion of the Central Gov- 
ernment, is in excess of the requirements for the pioduction of iron and 
steel by the company owning or managing *such coal mine : 

Provided further that any coal obtained frola any such coal mine as is 
referred to in the foregoing proviso in excess of the requirements for the  . 
production of iron and steel by the company owning or managing snch 
coal mine, shall not be sold, delivered, transferred or otherwise disposed 
of except with the previous approval of Ihe Centra! Government. ' 

(2) Suls-section (1) shall not apply where there is .any dispute as to 
the ownership or right of user of Government, Government company or 
corporation referred to in clause (a) of that sub-sectian, or company 
referred to in clause (b) of that SU-b-scction, with regard to any coal mine 
or any machinery, equipment, vehicle, railway 2r \earnway which is in 
such coal mine or is used for the purposes of such coal mine. 

19. If any difficulty arises in giving efflect to the provisions of this Act, 
the Central Government may, by notified order, not inconsistent with the 
provisions of this Act, remove the difficultv: 

Provided that no such order shall be mzde after the expiry of a period 
of two years from the appointed day. 

20. (1) The Coal Mines (Taking Over of Management) Ordinance, 
1973, is hereby repealed. 'I1 of 1973. 

(2) Notwithstanding such repeal, anything done or any action taken 
ul?d-r t h ~  Ordinance so repa1i \d  (including any appointment, declaration 
or order made thereunder). ?hall be deemed to hsve been done or taken 
under the corresponding provisions ol this Act, 
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THE SCHEDULE 

(See section 3) 

S1. No. Name and address of mine Name and address of owner 

pp----p--p- - -- -- -.. .. 
ASSAM-MEGHALAYA 

Khasi and Jaintia Coalfield 

1. I'har~gji Nath, Pssam Trading and Mining Conlpany 
P.O. Pynursla, (Private) Limited, Shillong. 
Meghalaya. 

Makurn Coalfield, Lakhimpur 

2. Baragolai, Assam Railways and Trading Coal Company 
P.O. Margherita. Limited, Margherita, Upper Assam. 

3. Ledo, Assain Railways and Trading Coal Company 
P.O. Ledo, Lakhimpur. Limited, ~ a r g h e d t a ,  Upper Assam. 

4. Tipong, Assam Railways and Tradiilg Coal Company 
P.O. Ledo, Lalchimpur. Limited, Margherita, Upper Assam. 

Mikir Coalfield 

5. Koilajan, Koilajan Collies-ies Limited, P.O. D~mapur,  
P.O. Koilajan, ' Kaga Hills. 
District D!niapur. 

6.:: Seeivata, Hira Padda Dipali Dutta, Shillong. 
P.O. Diphu, 
District Milrir Hills. 

BIHAR 
-". 

Oaltonganj Hutar Coalfield, Palamau 

7. Hula:, 'Sone Valley Portland Cement Company 
P.O. lIutar Colliery. Limited, P.O. Japla, Palamau. 

8. Rajhara, Ram Saran Das and Brothers, 18, Netaji 
II.0. Kajhara Colliery. Subhas Road, Calcutta-1. 

East Bokaro Coalfie1 d, Hazaribagh 

9. East Bokaro, East Boka-ro Colliery Company (Private) 
P.O. Pichri. Limited, P.0,  richri. 

lo .  New Selected Dhori, Gopal Narain Singh, Krishna Narain 
P.O. Bermo. Singh, Govind Narain Singh, Shyam 

Narain Singh, Girdhar Narain Singh- 
nominated owner Sri Bhuneswar Go- 
swami, P.O. Bermo, Haearibagh. 

11. Pure Dhori, 
P.O. Tantri. 

Pure Dhori Colliery Company, P.O. Tantri, 
Hazaribagh. 

12. Selected Kargali, Vaydanji J-Dave, Post Box 8, Jharia. 
P.O. Pichri. --- -- -- 
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S1. No. Name and address of mine Name and address of owner 

13. Lalmatia, 
P.O. Mahagama. 

14. Paharpur, 
P.O. Mahagama. 

15. Simlong, 
P.O. Dhamni. 

16. Bhowanipur, 
P.O. Chitra. 

Hura Coalfield (Santhal Pargana) , 

Messrs S.P. Coal Enterprises, 
P.O. Mahagama (S.P.). 

Fulchand' Ram, 
Mahagama. 

H.N. Bhagat, 
1 P.O. Barhait. 

Jainty Coalfield (Santhal Pargana) 

Sideswari Prasad, N. Deo, 
P.O. Chitra. ' 

17. Central Saharjuri, M.N. Singh and S.S. Singh, 
P.O. Chitra. P.O. Chitra. 

18. Chitra Central, B.N. Mondal and Company, 
P.O. Chitra. P.O. Chitra. 

19. Damagora East and West, 
P.O. Chitra. 

20. East Damagora, 
P.O. KuKraha. 

21. Girija, 
P.O. Chitra. 

22. Haripur, 
P.O. Kukraha. 

23. Patrika, 
P.O. Chitra. 

24. Saharjuri, 
P.O. Kukraha. 

25. Tarabad, 
P.O. T.K. Gram. 

26. Tulsi Dabor, 
P.O. Chitra. 

27. Baramessia, Sikarichuck, 
P.O. Tundoo. 

28. Baherabera Chuk, 
P.O. Tundoo. 

29. Barwabera, 
P.O. Nawagarh. 

30. Barora, 
P.O. Nawagarh. 

31. Central G$neshpur, 
P:O. Nawagarh. 

32. Central Kendwadih, 
P.O. Nawagarh. 

33. Central Kessurgarh, 
P.O. Nawagarh. 

34. Damrakhas, 
P .O. Nawagarh. 

35. Damra Pinalgoria, 
P.O. Nawagarh. 

N.N. Mondal, 
Dishergarh, West Bengal. 

R.N. Singh, 
P.O. Saroth. 

Sri M.K. Singh, 
P.O. Chitra. I ,  I( 

Haripur, 
P.O. Kukraha. 

Patrika, Sri  N.K. Singh, 
P.O. Chitra. 

M.G. Misra, 
P.O. Kukraha. 

Sri Durga Jamjuri Coal Company (Private) 
J Limited, P.O. Barakar, Burdwan. 

Nalini Kumar Singh. ', 
P.O. Chitra. 

Jharia Coalfield 
Ashakuti Phularitand - Thaliur Rama Avtar Singh, 

P.O. Tundoo. 

r Thakur Gupteswar Prasad Singh, 
P.O. Tundoo. 

B. Trigunait and Brothers, 
, P.O. Nawagarh, Dhanbad. 

Barora Coal Concern, 
P.O. Nawagarh. 

Shyamlal Sunda and Company, 
P.O. Nawagarh. 

Narsingh Harji, 
P.O. Nawagarh. 

Bhairobux Agarwalla, 
P.O. Nawagarh. 

Sheikh Brothers and Company, 
Nawagarh. 

Lala Mohinder Paul, 
P.O. Nawagarh. 
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36. Diamond Phularitand, 
P.O. Kharkharee. 

37. East Benedih, 
P.O. Nawagarh. 

38. East Yharmaband, 
P.O. Nawagarh. 

39. East Khas Baihardih, 
P.O. Tundoo. 

40. East Mandra, 
P.O. Nawagarh. 

41. Kendwadih (Mondal), 
P.O. Nawagarh. 

42. Khas Muraidih, 
P.O. Tundoo. 

43. Khas Sinidih, 
P.O. Nawagarh. 

44. Khodo Valley, 
P.O. Nawagarh. 

45. Mandra South Barora, 
P.O. Katrasgarh. 

46. Model Muraidih, 
P.O. Nawagarh. 

47. New Kendwadih, 
P.O. Nawagarh. 

48. New Muraidih, 
P.O. Kharkharee. 

49. Nath and Khas Muraidih, 
P.O. Nawagarh. 

50. North Baramossia, 
P.O. Tundoo. 

51. North Tundoo Khas, 
Katrasgarh. 

52. Pure Barora, 
P.O. Nawagarh. 

53, Pure Benedih, 
P.O. Nawagarh. 

54. Pure Dharmaband, 
P.O. Katrasgarh. 

55. Pure Ganeshpur, 
P.Q. Nawagarh. 

56. Selected Mandra, 
P.O. Nawagarh. 

67. Selected Muraidih, 
.P.O. Nawagash. 

58. South Barora, 
P.O. Nawagarh. 

59. Upper Mandra, 
P.0. Nawagarh. 

60. West Phularitand, 
P.O. Nawagarh. 

_ _ - ,  .. 

Shyama Coal Company, 
P.O. Kharkharee. 

East Bengal Coal Concern Private Limited, 
P.O. Nawagarh. 

East Dharmaband Colliery Company, 
P.O. Nawagarh. 

E.K. Baihardih Coal Company, 
P.O. Tundoo. 

Bharat Coal Company, 
P.O. Nawagarh. 

B.N. Mondal and Company, 
P.O. Nawagarh. 

U.N. Lala, 
P.O. Tundoo. 

Gyan Chand Sunda and Company, 
Jharia. 

Jiwanlal Sunda, Joraphatak, 
P.O. Dhansar. 

Bijoy Narayan Singh and Jagdeo Prasad 
Singh, P.O. Kha~kharee. 

R.K. Pandey, 
P.O. Nawagarh. 

K.P. Lalla and Sons, 
P.O. Nawagarh. 

Messrs Kamlendu and Subhendu Banerjee, 
42-C, Shyampukur Street, 
Calcutta. 

Kaluram Heliwal, 
P.O. Nawagarh. 

North Baramossia Coal Company, 
P.O. Dhansar. 

R.L. Agarwala, 
P.O. Katrasgarh. 

N. Sahai, 
P.O. Nawagarh. 

Doaba Coal Company (Private) Limited, 
Sunda House, Jor:.iph-,tak, Dhanbad. 

B.N. Jagdeoprasad Singh, 
P.O. Katrasgarh. 

Pure Ganeshpur Colliery Company, 
P.O. Jharia. 

Selected Mandra Colliery Company, 
P.Q. Nawagarh. 

Selected Muraidih Colliery Company, 
Jiwan Sadan, Dhanbad. 

D.P. Lalla and Sons, 
P.O. Nawagarh. 

Upper Mandra Colliery Company, 
P.O. Nawagarh. 

West Phularitand Colliery Company, 
Jiwan Sadan, Dhanbad. 

-- . 
rrpe 



Coal Mines (Taking Qver of Management) [ACT 15 

S1. No. Name and address of mine Name and address of owner 

61. Bastacolla, 
, P.O. Dhansar. 

62. Dh~ansar, 
P .0 .  Dhansar. 

63. Dhansar, NBH, 
P.0. Dhansar. 

64. East Bastacolla, 
P.0. Dhansar 

Ehuggutdih 
Bastacolla Coal Company Limited, 

P.O. Dhansar. 
Pure Dhansar Coal Company, 

P.O. Dhansar. 
Dhanzar Coal Coinpany (Private) Limited, 

Dhansar. 
East Bastacolla Ctlllierg Company, 

P.O. Jharia. 

65. Liberty, Agarwal Mining Company (Private) Limited, 
P.O. Jharia. P.O. Jlharia. 

66. Manaitand, Manaitand Colliery Company, 
P.O. Dhansar. P.O. Dhansar. 

67. North Bhuggatdih, Shrimati Narmada Bala Gupta, Sri  Dinanath 
1.0. Dhansar. Agarwala and Bansdeo Prasad Agarwala, 

P.O. Jharia. 

68. Victory, United Mining Company Limited, 
P.O. Dhansar. P.O. Jharia. 

Busseriya 

69. East Busseriya, ' East Busseriya Colliery Company (Private) 
P.O. Kusunda. Limited, Shanti Bhawan, 

Dhanbad. 

70. Khas Bansjora, Khas Bansjora Colliery Company, 
P.O. Bansjora. P.O. Bansjora. 

71. Nichitpur, Nichitpur Coal (Private) Company, 
P.O. Ba~lsjora. 7, Manoharpukur Road, 

Calcutta-26. I 

72. Pure Nichitpur, Pure Nichitpur Colliery Company, 
P.O. Bansjora. P.O. Bansjora, 

Dhanbad. 

Dharmaband 

73. Central Bahiardih, K.K. Chandra and Brothers, 
P.O. Katrasgarh. Post Box No. 13, Katrasgarh. 

74. Central Sinidih, Shrimati Manjula Devi, 
P.O. Tundoo. P.O. Tundoo. 

75. East Sinidih, 
P.O. Tundoo. 

P. Charlclrlani and Company Private Limited, 
P.O. Tundoo. 

76. Jogidih, P.K. Lalla and Brothers, 
P.O. Tundoo. P.O. Tundoo. 

i 

77. Khas Baihardih, Baihardih Coal Company, 
I 

! 
P.O. Tundoo. P.O. Tundoo. \ I 

78. Majlitand, Sri Pritish Lalla, 
P.O. Tundoo. P.O. Tundoo. 

, 
I 

79'. North Sinidih, Sankarlall Kejrilall, 
i 

P.O. Jharia. P.O. Tundoo. 
80. Pure Sinidih, Thakur Ramavtar Singh, 
- P.O. Tundoo. P.O. Tundoo. 

81. Pure Suderaidih, Thakur G.P. Singh, 
P.O. Tundoo. P.O. Tundoo. 

pb 82. Wfest Jogidih, Bihar National Coal Company, 
P.O. Katrasgarh. P.O. Katrasgarh. 

- .--- - i 
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Golukdih 
83. Central Golukdih, Shrimati Jyotsna Devi, Nilachal, 

P.O. Jharia. P.O. Sitarampur, Burd~van. 
84. East Kujamd, East Kujama Colliery Company, 

P.O. Jharia. P.O. Sijua (Dhanbad). 
65, New Golukdih, Biswanath Aggarwalla, 

P.O. Govindgur. P.O. Govindpur ' (Dhanbad) . 
86. North Golukdih, K~shanlall Ranjelall, 

P.O. Baliapur. P.O. Baliapur, Dhanbad. r 

87, Pure Selected Golukdih, Pure Selected Golukdih Colliery Company, 
P.O. Jharia. P.O. 3 haria, Dhanbad. 

Govindpur 
88. Katras New, Shriinati Kashi Bai, 

P.0. Katrasgarh. P.O. Katrasgarh, 
89. Narayanpur, S h r ~ m a t ~  Nara~ni Devi, 

P.O. Katrasgarh. P.O. Icatrasgarh. 
90. North Akashkinari, Khlnlji Dossa and Company, 

P.O. Katrasgarh. Katrasgarh. 
91. North Dharmaband, Kunverji Kalyanjl: 

P.0. Katrasgarh. lcatrasgarh. 
92. North Tentuliya, Debraln Ramji, Katrasgarh. 

P.O. Katrasgarh. 
93. West Katras, Messrs. N. K. Bose and Conxpany, Wes'. 

P.O. Katrasgarh. !Catras Colllery Company, 1 

P.O. Katrasgarh. 
94. West Koiludih, 

P.O. Katrasgarh. Wcst  Ko~ludlil Colliery Company, , 

Katrasgarh. 

95. Basudev 'A' (Narayan2ur Seam), 
P.0. Khas Jeenagora. 

96. Bera Colliery, 
P.O. Jharia. 

97. Central Dobari, 
P.O. Jharia. 

98. Kuya and Mhas Kuya, 
P.O. Jharia. 

99. North Dobari, 
P.O. Jharia. 

100. North and Weat Ghanudih,  
P.O. Jharia. 

101. Pure Bhuggatdih, 
P.0.  Jharia. 

102. Central Keahalpur, 
P .0 ,  Katrasgarh. 

103. East Keshalpur, 
P.O. Katrasgarh. 

104. Ideal Keshalpur, 
P.O. Katrasgarh. 

105. Khas Katrasgarh, 
P 0. Katrasgarh. 

Jealgora 
A.B. Jugdutt and Company, 

Jharia. 
Jharia 

Bera Coll~ery Company, 
P.O. Jharia. 

Shriniati Jayan ti Devi, 
Jharia. i 

Kuya Colliery Con~pang (1'1 lvate) I,imited, 
J har ia . 

Sahana Coal Company, 
Jharia. 

North and West Ghanuadih Colliery 
Company, Jharia. 

Pure Bhuggatdih Colliery Company, 
Jharia. 

Katras 
Ivloolji N. Cholia, 

Ma trasgarh 
Shri Baijnath Chsudhury and Others, 

Katrasgarh. 
Ideal Keshalpur Colliery Company, 

Katrasgarh. 
Mustafi and Company, _ 

P.O. Katrasbazar, Dhanbad. . - 
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106. New Katras, New Katras Coal Company, 

P.O. Katrasgarh. Katrasgarh. 
107. New $allanpur, Madhu Lachman and Sons, - 

P.O. Katrasgarh. Matrasgarh. 
108. North Kesh ~ lpur ,  North Keshalpur Colliery Company 

P.0. Katrasgarh. (Private) Limited, 
P.O. Katrasgarh. 

109. Pure Salanpur, G.V. Modi (Receiver), 
P.O. Katrasgarh. Jharia. 

110. Selected Govindpur, selected Govindpur Coal Zomcern, 
P.0. Ratrasgarh. Katrasgarh. ,, . - 

111. Selected Keshalpur, Selected Ke5halpur Colliery Company, 
P.O. Katrasgarh. Katrasgarh. 

112. West and Sowaria Salmpur, M.P. and D.D. Agarv~alla, 
P.O. Katrasgarh. Dhanbad Bazar, D b b a d .  

113. West Ramkanali, West Rainkanali Colliery ~ o r n p a n ~ ,  
P.Q. Katrasgarh. Katrasgarh. 

Kuslinda 
114. Bright Kusunda, Bright Kusunda Colliery Company, 

P.O. Dhansar. P.0,  D'hansar. 
115. Central Godhur, Central Godhur Colliery co&paPy, 

P.O. Kusunda. Kusunda. 
116. East Kendwadih, East Kendwadih Coal Company Limited 

P.O. Dhansar. Kusunda. 
119. Aggarwalla Codhur, Aggaswalla Godhur Coal Company, 

P.O. Kusunda. P.O. Kusunda, Dhanbad. 
i18. Khas Godhur, Kl~as Godhur Coal Company, 

P.O. Kusunda. Kusunda. 
119. Khas Kusunda, Khas Kusunda Coal Company (Private) 

P.O. Kusunda. Limited, 
40, Strand Road, Calcutta-1. 

120. North Godhur, Tu'orth Godhur Colliery Company, 
P.O. Kusunda. Kusunda. 

121. Selected Godhur, Selected Godhur Coal Company, 
P.O. Kusunda. Kusunda. 

122. Sri Godhur, Katasaria Coal Company (Private) Limited, 
P.O. Kusunda. Jharia. 

Loyabad 
123. North Loyabad, North Loyabad Cod  Company.; 

P.O. Bansjora. P Q. Bansjosa. 
124. South Loyabad,. . 

F.Q. hns jora .  
. South Loyabad Coal Company,. 

P.O. Bansjora. 
. . . - .  

. . . .  . . . . :  ~. . . . .  Madhuband . ,. . . .  I _ ' _  . . ' . . '.. 
l2Sc Central Jayrsramclih, . . Paul Brothers, . . 

P.O. - Nawagarh. . . .  . . .  P.0, Nawagarh, Dhanbad. 
. . . . .  126. Joyramdih, . . Joyramdih Coal Compa~y, .  ,,. ..-- . . . . . . .  . . .  ~ : 

. .  , . . . .  P.O. Nudkhurkee. P.O. Nudkhurkee, .; ' <  . . . . .  . . .  . . . . .  ,,. . .  
. . 

District Dhanbad. 
. . . . . . . .  . . . . . . .  . . . . .  ... >.: ; , ,  . 

- . .  (. . , 127; Karniatand .,.. . .:>; ,. . . . .  : . .  ;; - ,.~. 
. . . . .  'Sri Ram Coal Company, ... . . .  . . . . . . . .  . . 

P.O. Karmatand. P.O. Karmatand. 
... 

. . .  128. Khas Joyramdih, -- . . Khas Joyramdih Colliery.~CorrapanY, , . r 
P.O. Nawagarh. P.O. Nawagarh. 

. . , .  . . . . . . .  
. . . .  129. Khas Matigora,, . . . . . . . . . . .  . : .  :. 

. . Khas Matigora Colliery Cb$p?ny,- p.0. Nud.khzjkee;:; . . .  ::. .. : . .  , . . 

. . . . . . . . . . . . .  . . 
P.O. Nudkhurkee. 

"-. . __I . .. - - . - - --. ---- - --- . -  -. 
- -.- ---- -- v . - r T y F ' * +  . 
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- ... - -... .................................. . . . .  

1.30. Model Joyramdih, Paul Brothers, 
. . . .  P.0, :wa;wagar;h, i.. : ."; . . :. . : . : . . . . . .  . . .  8.0. Nawagarh, Dhanbd.  

'L31. North Kessurgarb;: - .  " . . Nandalall 'Shaha and Othere;, 
P.O. Nudkhurkee. P.O. Nawagarh. . . 

. . .  132. Nudkhurkee, - ' . M. B. Roy and Brothers, 
P.O. -Nudkhurkee, ; 8.0.  Nudkhltrkee. - . 

. . .  133. Pinalgoria, . . .  East Messurgarh Colliery Cdmpany, 
P..O,:.Nawagarh. .j . . .  P.O. Nawagarh. . . 

134. Pure Damoda, . . .  Pandit Rambhaju ~ ~ a d h ~ a ~ a  arid Compmy, 
P.O. Nudkhurkee. . :. . .  P.O. Nudkhurkee. 

135, m l ~ e : : . ~ b p ~ a h a i h '  . . Pure Joyramdih Colliery .Comp&ji, - .' 

P.O. Nudkhurke)e. P.O. Nudkhurkee, Dhanbgd. 
. . . .  

1 3 ( j ; : ; . ; :  ' ~h gpia y ' Ramgarh Jharia colliery ' ~ ~ m ~ n j r ,  . . . . . . .  

- . P.O.  arma at and. : P.O. Karmatand, Dhanbad. 
137. West Joyrsiihqtli,: ' . . ,  .: . . A. M. Chandra, 

P.O. NudkhurWeC. P.O. Nudkhurket. 
. . . . . . ... . . .  . . . . . .  

. . 
. . . . .  . . .  '. . : . . . . . .  i . .  . . i Muhuds 

138. East Lohapati,, . . . . . . . . . .  East Muralidih C d l  Company Private 
P.O. . . . .  Rarnnagdr2a?h;,' ' . . . Limited, 

. . . . .  . . .  . . . . . .  8 ' .  ' . . : ... . .  : % . .  : P.O. Jharia. 
. , Patherdih 

. . . . . . 
139. Bright Tasra, ' . . .. Seth Jharumal, 

. . .  p.0. $.inla,.: . , . - .  
. . P.O. Sindri, Bhanbad. . . 

140. Central Tasra, 
P.O. Sind?.. , 

Central Tasra Coal Company, 
P.O. Jharia, Dhanbad. 

141. .National Tasrk: . : ' . . . .  ' , ., Mailashram Khanna. 
. . P.O. Sindri. : r ... .* . , . ,. . . -. . . . P.O. Sindri, Dhanbad. 

. . .  
142. Selected Sudarndih. ' .  ' , .  . ' . .  ..: . ,. . , 

. , .s. . . 
Selected Sudarndih Colliery Company, . . 

P.O. Sindri Institutq.,, ,,. ., ' 

,. 
., 

.,. . . . . . . . . . .  P.O. Sindri Institute, :Bhanbad; '.. 
. . ,  - . .  

. . .  Sijua . . . . . . . . .  . . . . . . 
. . 

. . . .  143. Central Angarp~t-k~a, '  .~ Central Angarpa.thra Colliery com$iny, 
P.O. Sijua. ' ' ' P.O. Sijua, Dhanbad. -.  

144. Central- Bansjora, - . -, Khas Sijua Coal Com'pany (Pri.vater ~ i m i t -  
P.O. Sijua. . . . ed, P.O. Jharia, Dhanbad. . . . . . . . . . . .  . . . .  . . . . . . . .  

145. Chandore, 
. . . . .  R. N. Singh and Others, 

P.O. K a t r a q a ~ h  .... :. . . . . . . . . . . . . . .  . . P.O. Katrasgarh. 
. . . . . . . . .  . - . , , 

: .: . 
. . . . . . . . . . .  . . . .  

, . ,146. Chandore, .:. 
I . . D. P. Agarwalla, 

P.0. Sijua.-. . . . . .  , . ' : ;  ' ;  P.O. Jharia, Dhambad. . :- , . . . .  . ,  . , . 
14 7. East Tetulma'pi) - ,. : , - - . 

. . . -. . . . . .  . . . . . . .  East Tetulmari Colliery Company .&jmi.ted, 
. , . . . .  P.O. Sijua. '1 P.O. Sijua. . . , .  . . ,  . . 

148. Kalisthan Angar&thr~,  . : Kalisthan Anearpathra coal  Company, 
P.O. Katrasga~h.:. . .  ,: . . .  ~. 

. . . . . . .  . . 
P.0; Katrasgarh, Dhanbad. 

. . . . . . . . . .  . 149. Khas Sijua, 
, . ,~ Khas Siiua Coal Company private ~:i%iG@, 

P.O. Sijua. . , ~  : ,: . . . . .  . . P.O. Jharia. . . 
..'< ... . . . .  150, Model Angarpath$&,.">.: : . . r, . . . . B. L. A~arwalla ,  . . P.0. Sijua. ,. .,:,:.!y: ;:-: ':. . <': .- . -  . . . . P.O. -Govindpu't. >~hanbad . l  . -: . . . . . .  . . . .  153,. ]New Angarfj@&Va" .';::':':'" ',' . . -. 

P.0. K a t r a s g ~ a ,  ;! .: -:-: i. 4 :- , " , . 
..... New Ancrarpathra colliery comp,any, . : 

. . . .  ... . 6 ... P.O. Katrasgarh. x . . . . .  . . . . . .  : . . . . - . . .  

152* pyew p,a%&&sh, jl ,:, . ::~,!.v..:;.:::;:: ,. ......:..I. 
I . . . . . .  - < . . . . .  

New Pandedih Colliery Company; I - : 
. . . .  P.O. SIiua. . . . . . . . . .  -. . ~ P.O. Jharia, Dhanbad. ........-I .: !;--:: . 

. . . . . . . .  153. North and North Eas t . . .&~@&a~~~a~2  North Anpal-pathra Coal c G ~ ~ ~ ~ ~ ; . . : . .  . .  
,. .-... t r  A ~ ~ ~ Q i - ; ~ a ~ ~ p ~ . ~ . , , . : : 5 i : : ~ ~ . ? , : : - -  . . 3 <~:-'-~ - . ." . F .+ .. 

?-,:2.7 ,, C? .% r : j m L c : . k 2  9;; , ::;-, - - ..- . . 
P.0. Fatrascarh. Distrig.t-,;Dh.an&d.: . -..:. -. 

. . .  I.* .... -...... ". 3. - .  -i----. 

. . . .  . . .  ...... - . . .  . . 
. . . .  ..-.ye* ..----.. -.- .-r-r., . . . . . . - . . . .  . . . . . .  

I' 
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154. North Tetulmari, North Tetulmari Colliery Compmy, 
P.O. Sijua. P.O. Sijua, Dhan~ad.  - 

155. Pure Selected Bansjora, H. C. Bhutani, 
P.O. Sijua. P.O. Sijua, Dhanbad. 

156. Pure Selected Tetulmari, Pure Selected Tetulmari Colliery Conlpany 
P.O. Sijua. Limited, Sijua. 

157. west Angarpathra, West Angarpathra Colliery Company 
, P.O. Katrasgarh. Limited. 

P.O. Katrasgarh. 
158. West Chandore, West Chandore Colliery Company, 

P.O. Sijua. P.O. Jharia. 
159. West Mudidih, Waliram Taneia Mines Private Limited, 

P.O. Sijua. P.O. Sijua, Dhanbad. 
160. Basudev 'A', 1%. B. Jugdutta and Company, 

P.O. Khas Jeenagora. P.O. Jharia, Dhanbad. 
161. Central Suldnga, Purushottampur Collieries (Private) Limi- 

P.O. Khas Jeenagoya. ted, 
P.O. Jharia, Dhmbad. 

162. Golden Jeenagora, Salunga Collieries (Private) Limitea 
P.O. Khas Jeenagora. Anand Bhavan, 

P.O. Jharia, Dhanbad. 
183. Pure Golukdih, Pure Golukdih Coal Cornpan>, 

P.O. Jharia. P.O. Jharia. 
164. Royal Tisra, Royal Tisra Colliery Company, 

P.O. Jharia. P.O. Jharia, Dhanbad. 
165. Bergo, Khudiram Seal, 

P.O. Danro (S.P.). P.O. Danro (S.P.). 
166. Chatkam, H. N. Bhagat, 

P.O. Damni (S.P.). P.O. Barhait (S.P.). 
- 167, Chilgo, Messrs. Paul Brothers, 

P.O. Amra Para (S.P.). P.O. Jamtara (S.P.). 
168. Churi Jilwari, Fulchand Ram, 

P.O. Godda (S.P.). P.O. Godda (S.P.). 
Mztynra Coalfield ( ~ a s t ) :  

169. East Badjna. S. N. Chanda and Brothers, 
P;O. Nirshachati. P.O. Nirshachati. 

170. East Kapasara, Bangaluxmi Coal Company, 
P.O. Mugma. P.O. Mugma, Dhanbad. 

171. East Kumardhubi, Sri Lakshmi Narvan Trus%, 
P.O. Chirkunda. P.O. Jharia, Dhanbad. 

172. East Rajpura, Rajpura Coal Company, 
P.O. Mugma. P.O. Mugma. 

17'3. East 'Ehampur, Oriental Coal Company, 
P.O. Kumardhubi. P.O. Kumardhubi. 

174. Edgarcoor (Durgamata), Durgamata Coal Company, 
P.O. Chirkunda. P.O. Chirkunda, Dhanbad. 

175. Edgarcoor, Shrimati Sankarben Patel, 
P.O. Kumardhubi. P.O. Kurnardhubi, Dhanbad. 

176. Kalimata, G. L. Dubey, 
P.O. Mugma. P.O. Mugma 

177. Kapasara, Bihar Coal Syndicate Private -it& 
' P.O. Mugma. P.O. Mugma, Bhanbad. 
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178. m a s  Kalimati, Khas Kalimati Coal Company, 
P.O. Kumardhubi. P.O. Kumardhubi, Dhanbad. 

179. Khas Nirsa, Mahatta Brothers, 
P.O. Nirshachati. 19, British India Street, Calcutta-1, 

180. Khoodia,. Khoodia Coal Company, 
P.O. Nirshachati. P.O. Nirshachati. 

Receiver, Onkarmal Agarwala, 
P.O. Barakar, Burdwan. 

181. Merah, Raghunath Agarwalla, 
P.O. Chirkunda. P.O. Chirkunda. 

182. Nagadanga, 
P.O. Nirshachati. 

183. Nirsa Khas. 
P.O. Nirshachati. 

184 Oriental, 
P.O. Kumardhubi 

185. Pure Laikdih, 
P.O. Nirshachati. 

186. Pure Mandman, 
P.O. Mugma. 

187. Pure Rajpura, 
P.O. Kumardhubi. 

188. Pure Shampur, 
P.O. Nirshachati. 

189. Rajpura, 
P.O. Mugma. 

190. Reliance, 
P.O. Kumardhubi. 

191. Satyanarayan, 
P.O. Kumardhubi . 

192. Shampur, 
P.O. Nirshachati. 

193. Shampur, 
P.O. Nirshachati. 

194. South Marma, 
, P.O. Mugma. 
195, Sri Durgamata, 

P.O. Mugma.' 
196. Sri Gopinathpur, 

P.O. Nirshacha 1. \ 197. Sri Lakhmimata, 
P.O. Chirkunda. 

198. Sudarshan Shampur, 
P.O. Nirshachati. 

199. Upper Mehtadih, 
P.O. Nirshachati. 

200. West Barakar, 
P.O. Kumardhubi. 

201. West Chanch, 
P.O. Nirshachati. 

202. . West Laikdih, ' 

P.O. Mugrna. 
203. WeflC Rajpura, . 

P.Q. Mugma. -. _*_- 

K. G. Saiji and Sons, 
P.O. Searsole Rajbam, B u r d w n .  

Nirsa Khas Colliery (Private) Limited, 
P.O. Searsole Rajbari, Burdwan. 

Oriental Coal Company, 
P.8. Kumardhubi. 

Pure Laikdih Colliery (Private) Limited, 
26A, Fern Road, Calcutta-19. 

East Indian Coal Company Limited, 
4, Clive Row, Calcutta-1. 

0 
Shrimati Sanker Ben Patel, 

P.O. Kumardhubi, Dhanbad. 
D. Mondal and Company, 

P.O. Nirshachati. 
R. K. Coal Company, h r a k a r ,  West Bengal. 

Reliance Coal Company, 
P.O. Kumardhubi, Dhmbad. 

Rurmal Agarwal, 
P.O. Satyanarayan Colliery Kumardhubi. 

Khas Shampur Coal Company, 
P.O. Nirshachati. 

The Kamala Coal Company, 
P.O. Nirshachati, Dhanbad. 

Guljarilal Agarwala, 
P.O. Jharia. 

J .  N. Gorai and Others, Chirkunda. 
I 

- 
Skrimati Mahamaya Devi, Nirshachati. 

J. K. Gorai and Company, Mugma. 

K. L. Bhambri and Company, Nirshachati 
Dhanbad. 

East India Coal Company, 
4, Clive Row, Calcutta-1. 

Dinendra Nath Das, P.O. Kumardhubi: 

West Chanch Coal Company, 
P.O. Barakar. 

West Laikdih Coal Company, 
152, B. K. Paul Avenue, Calcutta-5.' 

Kalyaneswari Coal Company, 
P.O. Mugrna. 

A > 






























